N THE CENTRAL ADMINISTRAT IVE TRBUNAL: HYDERABAD BENCH:

AT HYDERABAD

Q:52:N0,926 OF. 1997, Date of Order:28-4-1998.
Botween:
Nagappa Babanna, ++ A&pplicant

and.

1. The Divisional Railway Manager,
Hyderabad BG Division, .
S.C,Rajlway, Secunderabad .

2, The Sr.Divisional Personnel Officer,

Hyderabsd BG Division, S.C.Railway,
Secunderabad,

.. Raespondents

COUNSEL FOR THE APPLICANT :: Mr.S,lakshma Reddy

. COUNSEL KR THE RESPONDENTS :: Mr.K.Siva Reddy

CORAM:

- e —

ORAL ORDER (PER HON'BLE SRI H,RAJENDRA PRASAD, MEMBER (A) )

None present for the Applicant and

Mr.K,Siva Reddy for the Respondents,
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Q‘%.- Dictated to steno in the open Court(\Y\J/;;//// -
- s ‘)a‘[hj:S Losidion, )
DSN - | :

2. It was mentioned by Mr.S, iakshma Reddy, learend
Counsel for the Applicant, on 3-4-1998, that the ‘applicant '
.iﬁ.phis 0.A. has reportedly passed'away,and it had been- ?
' then Suggested that the case may lie.over for some time
to enable him to seek further instructions from £he L.Rs
of the applicant, App@r@pt}y there has been no progress
after thak. ‘The;greivance and the claim of the applicant
have abated due to his den&sé; Thers i§ little point in .
keeping this 0,A, undisposed any-longer. The same is
dismissed and disposed of as having become infructuous

on abatement. The L,Rs would be free,if so advised,

to approach this Tribunal in a suitable manner afresh i anajstPriaM
jum}ure, aﬂer eukaus}ing the mormal cjef:oarl:rne.nl'al avenues i the
{irst instance.

3. Thus the O,A. is disposed of, No costs,
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( H.RAJENDRA-PRASAD )
MEFMBER (A)
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_ ] .
Bated:ithis the 28th day o £ April,1998 bl
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0 A.926/97
To

1. The Divisional Railway Manager, Hyderabad BG Div:.s.mn,
SC Rly, Secunderabad.

2. The sr.Oivisional PerSOnnellofficer,
Hyderabad BG Division, SC Rly, secunderabad.

3. One copy to Mr, S,Lakshma Reddy, Advocate, CAT,.Hyd.
4, One copy to Mr.K.Siva Reddy, SC for Rlys, CAT.Hyd
5, One copy to HHRP.M.(A} CaT,Hyd,

6. One copy to DR{aA) CAT.Hyd. |

7, One spare copy
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TYPED BY . 'CHECKED BY

COMPAREL BY APPROVED BY
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IN THE CENTRAL ADMINISTRATIVETRIBUNAL

- HYCERABAD BENCH AT HYLERABAD
; .
THE HON'BLE MR.JUSTICE
VICE~CHAT RMAN

D ! k"/”’::s

THE HON'BLE MR.H.RAJENDRA PRASADsM(A)

DATED; 1% - H-igéa.

: |
ORBER7JUDGMENT

M.A./R.A./C.ANO,
in

OI.A.NO. CR')'(; C\.—-[ | .

- To."’-\--Noc ' ' . (W Op' )

1

Admigted and Intefim directions
issued. .

Ailow de

Disposed of with directions
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Di smi .

Dismissed as withdrawn.,.

Dismijssed for Default,
i

|

Ordejred/re jected.

No Order as to costs.
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